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GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR

LEGISLATIVE DEPARTMENT : : LEGISLATIVE BRANCH

NOTIFICATION

The 23rd February, 2011

No. LGL. 6/2003/64.- The following Act of the Assam Legislative Assembly which received

the assent of the President is hereby published for general information.

ASSAM ACT NO. I OF 2011

(Received the assent of the Governor on 19th February, 2011)

THE ASSAM VALUE ADDE)D TAX (AMENDMENT) ACT, 2011




amble.

Short title, extent
and commence-
ment,

Amendment of
section 2.

' Amendment of
section 47.
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THE ASSAM GAZETTE, EXTRAORDINARY, FEBRUARY 28, 2011

AN
ACT
further to amend the Assam Value Added Tax Act, 2003.

Whereas it is expedient further to amend the Assam Value Added Tax

Act, 2003, hereinafter referred to as the principal Act, in the manner hereinafier

appearing;

It is hereby enacted in the Sixty-second Year of Republic of India as

follows:-

1.(1) This Act may be called the Assam Value Added Tax (Amendment; Act,
2011,

(2) It shall have the like extent as the principal Act.

(3) It shall come into force at once.

2. In the principal Act, in section 2, in clause (57), the following explanation

shall be inserted, namely:-

“Explanation:- For the purpose of this sub-clause, construction of a building
or civil structure or a part thereof, ‘which is intended for sale, wholly or
partly, by a person or any person authorized by him before or during
construction (except in cases for which no sum is received from or on
behalf of the prospective buyer by such person or any person authorized by
him or no agreement is made between such person or any person
authorized by him and prospective buyer, before completion of

construction) shall be works contract;”.

3. In the principal Act, in section 47,—

(i) in sub-section (1), in clause (a), for the words “at the rate of twelve and
half paise in the rupee of the taxable turnover of such works contract”,
the words “on the taxable turnover of such works contract at the rate is

specified in the Fifth Schedule” shall be substituted;

(ii) after sub-section (13) and before the explanation, a new sub-section (14)

shall be inserted, namely:-

“(14) The Commissioner may, with the prior approval of the State
Government and by notification in the Official Gazette, direct any
person or class of persons, other than the persons already specified
in sub-sections (1), (2) and (3), responsible for making any
payment towards transactions covered by sub-sections (1), (2) or

(3), to deduct tax at the rates specified in such sub-sections.
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All other provision of section 47 and rules framed

thereunder relating to deduction of tax at source shall be applicabi@

to such persons or class of persons.”

MOHD. A. HAQUE,
Secrete_lry to the Government of Assam,
Legislative Department, Dispur.

GUWAHATI - Printed and Published by the Dy. Director i
- (P&S), Directorate of Ptg. and Sty., A. i-
(Ex-Gazette) No. 111-200+600-28-2-2011. : S
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GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
- LEGISLATIVE DEPARTMENT : : LEGISLATIVE BRANCH

CORRIGENDA

The 27th April, 2011

No. LGL. 6/2003/71.- In the Notification of the Government of Assam published in the
Assam Gazette, Extraordinary dated 28" February, 2011 vide No. LGL. 6/2003/64 dated 23" February,
2011, in the introductory paragraph, in the second line read "the Governor" for the word "the

' Presxdent g

This Corrigendum notification shall be deemed to have come into force on and from
28" February, 2011.

MOHD. A. HAQUE,
Secretary to the Government of Assam,
Legislative Department, Dispur.

The 27th April, 2011

No. LGL. 3/2007/105.- In the Notification of the Government of Assam published in the
Assam Gazette, Extraordinary dated 28® February, 2011 vide No. LGL. 3/2007/97 dated 28"*February,
2011, in the introductory paragraph, in the second line read "the Governor , for the word "the
Premden

This Corrigendum notification shall be deemed to have come mto force on and from
28™ February, 2011.

MOHD. A. HAQUE,
Secretary to the Government of Assam,
Legislative Department, Dispur.

GUWAHATI - Printed and Published by the Dy. Director (P&S), Directorate of Ptg. and Sty., Assam, Guwahati-21,
(Ex-Gazette) No. 255-200+600-27-4-2011.



